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IN THE CENIRAL ADMINISTRATIVE TRIBUNAL, JAIPUR BENCH

JAIPUR,
0.A,No,145/93 Dt. of order: 24,1.199%4
Natthi Singh : Applicant
Vs,

Union of India & Ors, ¢ Respondents

Mr.S.C.Sethi Counsel for applicant

Corams

Hon'ble Mr.,Justice D, L, Mehtda, Vice Cha2airman
‘ ¥ Hon'ble Mr.0.P.Sharma, Member(Adm.).
,\" PER HON' BLE MR.JUSTICE.D.L.MEHTA, VICE CHAIRMAN,

d \2 Hear@ the learned counsel for the &pplicant.

* We hiave perused the pleddings of the parties. In

~ara 7 of the reply the respondents hive come with
iase.thit an employee who was sent to Ir2q on
deputation on his own willingne cannot be called
on he2vy expentes so thdat he miy appedr in the orél
test, This is not @ sufficient ground. The respon-
dezgs are directed to allew the applicant to appear
ig the oral test @and specidl oral test examinmétion
should be held for the applicant @and if he Succeeds

31l consequentidal benefits should be extended to him,

The oral test exgyéﬁﬁgion should be held within a
period of 3 months from the date of receipt of a

copy of this order. The O0,A, is disposed of accor-

Al

(0.F.SHarme) ( DL, Mehta :
Member (A) Vice Chairman.

dingly with no order as to costs.



